
CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH, NEW DELHI .,

OA-2465/94 \

i \ 'New Delhi this the .17th day of August, 1999.,

Hon "b1e SmtLakshmi Swaminathan , Member (.7)
Hon 'ble Sh„ N„ Sahu, Member(A)

Sh:. M,. ChandraShekhar Rao,
3/o Sh., K„M„ Rao,
F?/o D~632, Sa rawat i Vi ha r ,
!.!e ,1. iii -,*.4 „ ^pp} ;j j

(Present none)

versus

1,., National Consumer Disputes Redressa]
Commission (under M/o Civil Supplies
Consumer Affairs & Public Distribution)
5th Moor, A Wiing, Jan path Bhawan,.
New Delhi~'l,

2,.. Union of India through
the Secretary,,
M/o Civil Supplies,
Consumer Affairs & Public Oistribution,
Ki ishi Bhawan,
New Del hi"1.,

3l,Jr11 on of India t h rou g h
M/ o Wa t e r Re s o r c e s,
Shram Shahti Bhawan,.,
New Delhi 1„

4,., Shri R„ Subba Rao,
Registrar,
M/o Water Resources,
National Consumer Disputes Redressal
Co rri mi s s i o n , .51h F- loo r ,
A Wing, Janpath Bhawan,
New Delhi -l,.,

5_ Sir, S„ Jagannadha Rao,
Asstt:,, Registrar,
National Consumer Disputes
i'ledrassal Commission,
5th Floor, A Wingh,
Janpath Bhawan,
New Delhi,,

6,., The Chief of the Naval
o t a f t,, Na Va 1 Ha a d q u a r t s r- s ,,
South Block,
New Delhi,,

The Flag Officer Commanding~in-
Chief, Headquarters Eastern Naval
IF omma nd, Vi s ha k ka p a t n a m,
Andhra Pradesh.,

•t., f he .Joint Secretciry (Trg. ) & CAO
Ministry of Defence, C-II Hutments..
New Del hii--11 „



1

9„ Union of India through
the Secretary a

Deptt» of Personnel & Training,
North Blocks
New Delhi..

10Uii i o n o f I n d i a t h r o u g h
the Secretary,
De p 11... o f E Xp e n d i t u r e,,
North Block,
Ne w [.) e 1 h i .. Re s p o n d e r11:s

(through Sh, P„H„ Ramchandani, Sr„ CoLmsel tor-
respondents No„ 2 & 3 and Sh... A„K„ Be her a for
respondents No., 1, h 8i 5)

ORDER(ORAL)
Hon ' b 1e Smt.. Lakshmi Swaminat han , liernber (3

None has appeared for the applicant: even

though the case was called twice... Th:i.s case Iras

been listed in today's cause list at item No,, 3

under regular matters., We have careful J.y perused

the pleadings and heard Shri P..H„ Ramchandani

1.earned Senior Counsel and Sh „ ft, k . Behera

learned counsel for the respondents„

2" I'he applicant has filed this

application against certain recrui tmeavts made by

Respondent N0..I i,.e., National Consumer Disputes

Redressal Commission (NCDRC for short). New Delhi

to various Group--A, B, C & D posts under it, which

according to liim was in gross violat:ion of

r u 1e s / r e gu 1a t i ons / i ns t r uc t i ons i s s ue d 1.0/ t fie

UiOvsi' nment of .[ndia.. He has also stated that no

IS aggrieved by the appointment of Respondents No.

d & 5 in NCDRC,,
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we note from Tribunal's order dated

01.02.1995 that the prayer of the applicant for an
interim order to stay the process of absorption
was declined and it was only directed that if any
absorption is made hereafter, the same shall be
subject to the decision of the O.A. We also note
that the applicant has not been present on u
number of occasions from August 1995 when the case

has been listed for hearing.

4  Shri A-K- Behera, learned counsel

has submitted that this O.A. is not rnaintainabio
as the Tribunal does not have the juriGdxct,ion
over the NCDRC which is a statutory body sef up

under the provisions of Consumers Protection Act,

.1986- He has further submitted that as there is

no Notification under Section 14(3) of H.e
Administrative Tribunals Act, 1985, he prays that

the O.A. may be dismissed on this ground liloui^ .

Shri P.M. Rarnchandani, learned Senior !'..uun..><.o i

also adopts this view in the case. He hasalso
submitted that unfortunately when the Tribunal had

passed the order dated 01.02.1995, this issue had
not been placed before the Tribunal. He, hOv.c-T..(

submits that since the Tribunal does not have

jurisdiction in the matter, the O.A., may md: b-
considered further on merits and has prayed tliat

the 0. A. may be dismissed. Sli. fa,

Ramchandani, learned Senior Counsel has also

submitted that the applicant has since nCs i
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repatriated to his parent department in July ,1995

i„e. Ministry of Information and EJroadcasting

5» We see force in the submissions made

by the learned counsel for the respondents triat in

the absence of a Notification under Sedaon ,15 (3)

of the Administrative Tribunals Acts, 1,985, tlic

grievance raised by the applicant in 1.his 0,.A„

does not arise for adjudication in the Tribunal.,

The applicant has also not placed any document on

record to show that the position is otherwise,.

Therefore,, on this ground alone,,, the 0,A, is

dismissed, noting also the fact that tlie applicant

has been repatriated to his parent de^partmeivt, „ No

order as to costs

(N,. Sahu)
Member(A)

C,''

(Smt,. Lakshmi Sviaminaidian)
Member(J)
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